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IN'THIE OENTTRAY, H)MIWIW!‘HA'I‘I‘W'J TRIBUNAY.: HYD]‘HM&BAH) BENCH

ATHYDEDRABAD

0. Ai NO. &3&{( OF 2001

o T. Trinadh . .. APPLICANTS
- AND
g The Union of India, Rep.by Under Secretary to ‘
' ~ Government and others , _ .. RESPONDENTS
. - CHRONO LOGY Ol" l ENT'S

A S.No.. Date’ Dcscnptlon
1. 04.03.1980 Injtia! appointment of the applicant as Dravglitsman
2. 26:4:1984

3, 13311984
4. 21.6.1995

5. «18.7.2000°

©8 29.82001

9. 3.9.2001

10, 23.11.2001

© Orders issued by the 4" respondent

| U6 1482000
- © 7. 972001

Applicant services were regularized _ '
O.M issued by the Govemment of Indla

2" nd Rcspondc.nt issued OM

Order of this Hon’ble Tribunal in 0.A.No.1127/2000

Order in 0.A.No.466/2001 of this Hon’ble Tribuna

Memo issued by the 4 respbndent ‘ 5
Orders issued by the 4™ respondent 5
Impugned order issued by the 4™ respondent . 6

A Hyderabad,

Dt: 10.12.2001

—_

. COUNSEL FOR THE APPLICANT
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Points ralsod by Shri AV Thomas, Rep., NAD CE Union(V)
Iton XLVII - Rosgrvation for SC/ST posts.- .

NAD(V) Rep. prlalned that as pur ux1st1nb ardurs
no rbqurvatlon oxilst.to the post of MCM (Master Craftsnman) am.
the same is followed by N{V). The Chairman dirccted that the
matter be referred to NiQ for celarification, The Chairman
further diructed NAD(V) ta 51vu a. reply to NAD CE Union (V).

Actlilz NnD(V)/SD(Chr)

" roints raiscd by Shri V_Srinivas,Bop.MO(V) Viorks Committco

Item LIX ~ Violatlon of the Iéctorlos Act.

Staff Sldc nombor p01ntdd cut that 1nstruction by -
Hy 8NC to grant compensatory off in licu of Overtime on work-
ing days is not in accordance with the Factorics 4ct, Chairman
dirccted to issuc an anendment to the order. :

Action ; S0(Civ).

Po;g;_glpsod
ITEM L - OVbhﬂmAD Water ng g IO;V}, | S;te.

Tha Lhalrman exvlalnod thdt sanctlon was 1ssued for
Sinted Water Tanks : .

W .

'_Point closcd,

LT3t T1 - Matching Grant for MO(V) Welfaro Mund.

SO(ClV) stat@d tha%rGOVt. ingtructions arc awaitcd;
Chairman dirccted to colleet a copy from Staff Side Mombor for
necessary action.

,'Action + S0(Civ 2,

POLnt c;osod,'
178 1LIT - Fllllng up of Industrlal Postge ’

Chalrmcn dlrectcd that Naval Headaguarters orders to
be implemcnted.

wﬁMm: MlUmj&'

~ Point. closed.
Ttom LIIT - Paymeot of Time Scalo arrcars on OT,

Chaiman dirccted that payment be eifocted by cnd
Jul 890 . : = .

Action s MO(V).

Point closed.

LY c-l']-l-

*



o

-



S)en- 1856 [4a3
il 3) @A Wﬁq’{“f%
W) oA 105’3L"|3
5)oA- 1099 [A3
aNNEXURE' -1 4 o 1 ;o{,’.a a3
List of pagerdin original A wiléatloﬁ No.,i oA . £ 443 .
. ) -1, wé?, a3
‘Sl.No. of Date of Pagers .
Description

Papers.

or
Date of filing.

of papers.

————

o

PART T
ORIGINAL JUDGMENT

Ooriginal A;;lica%ion and

Materi&éf?apers

Crunter

Rer.ly Counter

ibA RT II

Copy @f O.A

copies material papers.

/

copy of Reply Counter

Cony eof Judgment.
PART ITI
Vakalathwnama‘

Nptice Papers.

PART-IT and ?QRT - IITI Destroyed.
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AT HYDERABAD

0A,1065/93 (tBy..

0A.1062/93 date of decision : 2-9-1993

1. K., Kameswara Rao (DA.1055/93;
2. D. Venkateswarlu EDA.?DS&/QS
3. Sk. Khasim OA,1057/93)
4, 1, Chalamaiah (0A.1058/93
5. G. Ravindra ReddyEDA.1059/93

6. P, Krishnaiah 0A.1060/93

7. M, Narasaiah (0A.1061/93) &
8., 0. Mallaiah (DA.1062/93)
versus

1. The Sub-Divisional Officer
Telecommunications
Peddapalli 505172

2-.Ihaalal-sus J50

3. Union of India, rep. by

The Chairman, Telecom Commission
Sanchar Bhavan

New Delhi 110 001

in all the cases

Counsel for the respondents
in DA.1055/93; 0A,1856/93 and
0A.1060/93

Counsel far the respondents

in DA.1059/93; 0A.1061/93 and
0A.1062/93

™D s

: Applicaﬁts

\
l_
l
|

I
\
l
/

- h
Common respondents
¢ in all the cases
4

: C. 5uryaﬁbra&ana

Advocate }

N.U._Ramaka, Addl. SC
for Centr%l Government

: w.v. Raghdva Reddy,
Addl., SC flor Central Govt.

: V. Bhimanna, Addl. SC
for Centra% Government

".

o
HON, MR. JUSTICE V., NEELADRI RAO, VICE CHAIRMAN |

HON. MR, P,T. THIRUVENGADAM, MEMBER

(ADMINISTRAHIUN)
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i
i
}
)
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Judgment
( As per Hom'ble Mr,P.T.Thiruvengadam, Member(Admnm.) )

The applicambs ir these OAs are casual labourers im
Telecommunicatiors Department. They were served with
orders of termiwation from service with one mémth's notice
as per impugned order served om them on 3.8.1993. Eaquires'
were conducted against the applicamts for alleged production
of forged and false records with regard to their earlier
casual labour service in the department, based om which
they were further emgaged later. The applicamts partici-
pated in the respective inguiries amrd the first respondent

in the respective OAs figured as witnmesses in the inquiries,

2. The two main contentiorms for the applicants are that

(1) the principles of matural justice are not follawed 4=
~wv swsmaiznimy tne copy of the imquiry officer's report

before the impugned orders are passed; and (ii) the first
respondent who passed the orders figured as witmess,

3. These cases are squarelv covarsd hoa +ha To.3..-
cated £0,8,1993 in 0.2,No.988/83 and batch cases om the
file of this Bench. For the reasons stated therein, we
allow these OAs at the admissiom stage by setting aside

the impugnsd orders -md Y 2.
demt to appoint another disciplinary authority . who is of

the ramk egual to or above the first respowndent, if it is
intended to prodeed further with the inquiries and in
such a cgse, it is necessary for disciplinary authority

to issue a show~cause notice by enclosing the coov of +he
- a . we- Lycha teport py informing the applicants that

if they imtend to challenge the findings therein, they




'S5, One copy to Mr.N.v.Ramana, Addl.CGSC.CAT. Hyc. |

have to submit their objections within the time

stipulated. [ >
' !

4, The 0A is ordered accordingly. No costaﬁ

Py At | JRe i S~
(P,T. Thiruvengadam) (V. Neeladri Rao)
Member (Admn) Ulce-Ehalrman

[ ¥
Dated : September 2, 93 ] B
chfafea in the Open Court Deputy RegistrarXJ)

To

1. The Sub-Divisional Officer,
Telecommunications, Peddapalli-172.

ek .
2, The Telecom District Engineer, Karimnagar-050

3. The Chairman, Union of India, Telecom Commission,
Sanchar Bhavan, New Delhi-1, i I -

—_ e e o M mmmdaen SR T

6. One copy to Mr.N, V.Raghava Reddy, Addl .CGsC. CAT.Hyd.

8. One copy to Library, CAT.Hyd.
9. One spare copY.

pvm f . o
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. CHECKEL BY APPRCVED BY

IN THE CENIRAL ADMINISTRATIVE TRIBUNAL
HYLDERABAD BENCH AT HYDERABAD

Q\_.

THE HON'ILE M. JUSTICE V,NBELADRI RAaO ,
VICE CEMPJ—‘M

. AN

THE HOW'BLE FE.A.B.GORTHY 3 MEMBER(A)

ART

THE HO\I BLE MRLT. c&&mmsm&w REDDY.
MEMBER( JUDL)
2D - -

THE HON'BLE MR.P.T.BIRUVENCADAM:M(A)

Dateds . _0‘) « -1€93 -

C RBEF JUDGMENT 3

41..A/ \.h/ch NJ

CR- ‘°5§""3‘L‘@ :%(% cm,%)

OCLh.No, \Obi qs

T-A-PIO; ‘ - (noP
Adzn'tfed and Interim directinns
issded.

Allowed

Dispoded of with directions

———

Dismissed as withdrawn
Dismisged for default,
e jectdd/Ordexred

NOo crdexr as to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH - HYDERABAD

ORIGINAL APPLICATION NO. 1062 oF 199_2% |
|
Shri__ (& -rtalleel.

Applicant (s)

P

Versus
42 -G |
Respondent (s) l!l
4 This Application has been submitted to the Tribunal ‘i

by M c' f""?a—-—---‘ et '76 — Advocate under section 19 of the
Administrative Tribunals Kct. 1985 and same has been scrutinised with reference to the points mentioned

in check list in the light of the provisions contained in the Administrative Tribf‘inal (Procedure)
Rules, 1987, :

The application has been in order and may be listed for admission on

™ |
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10.

11.

1"

; 13.

14.
15.

16.

17.

a) Concise?

Has the index of documents been filed and has the ’2
paging been done properly?

Have the chronological details of representations
made and the outcome of such representations been
indicated in the application?

o~ e

Is the matter raised in the application pending

before any court of law or any other Bench of the L(
Tribunal?

Are the application/duplicate copy/spare copies
signed?

fAles ¥ ra covies of the application with annexures

a)  Identical with the original

b)  Defective

¢)  Wanting in Annexures -
| <

a) Ulslulbu: PR TR

Have full size envelopes bearing full address of \Z
the Respondents been filed?

Are the given addresses, the registered addresses?g

Do the names of the parties stated in the copies,
tally with those indicated in the application?

Are the translations certified to be true or sup .
ported by an affidavit affirming that they are /1
true?

Are the facts for the case mentioned under item
No. 6 of the application.

b)  Under distinct heads? 4’2’

d)  Typed in doubie space on one side of the paper"j

¢)  Numbered consecutively? -

stated Withreiwars for interim order praycd for, K
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Cheek Sheet i
}
CENTRAL ADMINISTRATIVE TRIBUNAL ;
HYDERABAD BENCH !
1
INDEX SHEET (DUPLICATE) Lt
i
APPLICANT (§) : |
--------‘ ------------------------------------------------------------------------------------------------------------------------------- 1; .............
RESPONDENT (S ' i
........................... ) PRD. 508
‘ )
: !
Particulars to be examined Endorseme‘int as to result
, of exanlination
2 -k
- T
}
1. Is the applicant competent to file this application? Z i
: S
2. a) Isthe application in the prescribed form? C( - }
b)  Is the application in paper book form? | li
¢)  Have prescribed number of complete sets of the\> “'u
application been filed? ll
|
Is the annlicae . 0 (’;{ﬁ i |
S . i
If not by how many days is it beyond time ?. LLL
Has sufficient cause for not making the application in time stated?—" l
Has the document of authorisation/Vakalainama been filed? C4 ‘L
) - e waaprun G U}’ bU / [PO 1
for Rs. 50/-? Number of B.D. / 1.P.0. to be recorded. 5 ‘l
. [
Has the copy/copies of the order (s) against which

thé application is made, been filed?
(a) Have the copies of the documents relied upon
by the applicant and mentioned in the application

l
|

B

) *-t
|

1

}
been filed? () El |
i ‘ : )
(5) Have the documents referred to in (a) above ‘.‘
duly attested and numbered accordingly? ) _ ).
c) Are the documents referred to in (a) above \L
neatly typed in double space? |
L, P.T.O.
)
!
}
‘-l
)
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

INDEX SHEET (ORIGINAL)

0.A. NO.

CAUSE TITLE 0. M,Ol(},oxo_,fn

IO(C’L of 19‘33“} )

|
i+

F
i
VERSUS . |
890 Teliim, faddamlli& 2 ottt
‘ ' i
SL.No. Description of Documents {I Page No.
1. Original Application "* ] «&5 <
'i‘i‘
2. Material papers 'I‘r 6.«(}\5
1‘_ .
3. | Vakalat 1
— e LaULL \JIICIC[ T\"\ N
5. Spare Copies 2, Qmu/\) |
' {
6. Covers 3. ﬁ/ |\
‘ “
|
|
!
!
{
|
‘g
b
/
) ‘
*
ﬂ
+.
’ I
|
i
|
i
o |
- M q' 7




I

N& \ !
A 9/’7\%(73 | | ' o
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U/S 19 of the A.T. Act, 1985

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
HYDERABAD BENCH, HYDERABAD ' u

0.A. No. |0b2—

BETWEEN
0. Mallaiah Applicant
.The SDO, Telecom, [
Paddapalli & 2 ors. ! Respondents
l"“ ° l!
INDEX-cum-CHRONOLOGY ﬂ
t  SumE— i
. 5.No. Date Description of the document Annexure Page
O S:No. _ Date Description of the decumenr | InemimE T
o . |
01. 23.08.93  Original Application - u e 01
02. 06.10.90 R-1's letter to applicant calling A-1 06
for his explanation ’ :
03. 12.10.90 Applicant's reply to the above A=c Ui = - =
| |
04. 14.08.,91 R-1's order appttyg. EO/PO ' : u A-3 08
05. 20.08.91 Applicant's 1lr. to R-1 to clarify i
under what rules/orders the enquiry '
\ . a4 09 _
06. 29.01.92 EO's letter to applicant clarifying that A-5 10 T
_the enquiry is being conducted to b
s afford you an opportunity of hearing [
07. 20.02.92 Proceedings of the enquiry (lst round) | a-6 11
08. 20.10.92 do  (2nd round) - [ A7 12
09. - . Impugned termination notice serveu to A v e -
the applicant on 03.8.93 i

. N Hyderabad, , ﬁf&imfﬂkg_,

23.08.93. . COUNSEL FOR APPLICANT



A

" being that of his counsel M/s C.

U/S 19 of the A.T. Act, 1985 W
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL'
HYDERABAD BENCH, HYDERABAD

0.a. No. |pb2—or 1993 ‘

e

BETWEEN

0. Mallaiah, S8/0 0. Venkataiah, |
about 27 years, Casual Mazdoor
under the st respondent, his.
address for service of notices

Suryanarayana & P. Bhaskar,
Advocates, at 1-2-593/50,
SRINILAYAM, Sri Sri Marg, -
Gaganmahal, Hyderabad-500 029 v+ Applicant

and !

1. The Sub-Divisional Officer,
Telecommunications,
Paddapalli - 505 172; |
|
. . |
2. The Telecom Distt. Engineer,
' Karlmnagar - 505 050; J
3. Union of India represented by
Sanchagf Bhawan,

New Delh1 ~ 110 001 ceee ﬁespondents

At AP da A bl dad b S e adAd A AJ A WL Ad L WSLY B *

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
'~ APPLICATION IS MADE:

order No. Nil dt. Nil (Annexure A-8), semved-to the

appliéént on 03.8.93 ordering "for termination of

your service with a month's notice ; for the
following lapses, from the date of receﬂpt of this
letter: (1) PRODUCING FALSE AND FAKE WbRK RECORD
AT THE BEGINNING WHILE SEEKING FOR IWORK. (2)

TR T SR SPTR TR TR VIR T E S e - - e e e e

SUBMITTED" as a shortcut to dlSClpllnary actlon.

2f JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject! matter of
the order against which the application is made is
covered by Sec.14(l) of the A.T. Act, 1985. Hence
the application is within the Jurlsdlctﬂon of this
Hon'ble Tr1bunal.

3, LIMITATION*'

The appllcant further declares that the impugned
order was served to the applicant on 03. 8\93.

Hence the application is within the [limitation

prescribed in Sec.2l ibid.

Tl e B e L L Sl R e Al
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4.

FACTS OF THE CASE:

- The applicant was initially recruited and
enployed from 1 12, 1985 onwards. The applﬁcant was
accused of produc1ng forged, false and fake work
rec'ord "At the time of your engagement as Casual
Mazdoor w{e:f. 9/84". But he was actual}xhemployed
under the 1st respondent not from 9/84 ibut from
12/85. Moreover, when the applicant was |asked in
the enqulry from Wthh date he was worklng in the
Deptt., he stated in reply that he wa% working:
from 12/85 and has been continuously working since
then in Peddapalli ‘Sub-Division of ‘Khrimnagar
Telecom Distt, and that he worked nowheﬁe before
12/85é Yet he was accused of producing false and
forged work record for the periods from| 9/84 to
11/85 "at the beginning while seeking fer work",
etc. and given the impugned terminatien noﬁice.

(4.2) On that ground an engquiry was dhrust on

| S RN --2

as Enqulry Offlcer (&Ed"i and Shri M. Rajasekhar,
JTO (Est) as Presenting Officer ("PO“?. The
applicant was not informed under what rules or
orders the enquiry is held. He was 5150 _not
supplied with a copy of the enquiry report. But
the EO informed him that "The enquiry is being
conducted to afford you an opportunity of héaring“,

(4:3) The charges and/or allegationS'agaﬁnst the
applicant have ‘not been established at all. The
original records have not been produ#ed for
inspection and verification and the most inortant
witnesses on whose letters the applicant ;is held
guilty have also not been examined or offered for
cross—examination. The proceedings were cenducted
and concluded in a most arbitrary manner in_gfoss
violation of the principles of natural jus%ice and
the provisions of Arts. 14 and 21 as wefl as of
Art.311 of the Constitution of IndiaL The
applicant has therefore no other alterna;ive or
edqually efficacious remedy except to approdch this
Hon'ble Tribunal in the exercise %f its

jurisdiction u/sSs 19 and 22 of the A.T. Aﬁt, 1985

Frav +Flhm avmTemn - — — L] o . w . }
' i

|
x
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5. GROUNDS FOR -RELIEF WITH LEGAL PROVISIONS:J

|
(5 1) The! statutory rules or ordere or the
statutory provisions ‘of any law wunder I,whlch the
enquiry was ordered and conducted haveﬂ not been
specified or made known to the appllcantJ As such
the enquiry is vitiated ab initio, and, Fherefore,
the impugned termination notice 1is 1llega1, null

and v01d, #

(5.2) Termination of his service by one month's
notlce has not been shown to be under the authority
of any rule or law or orders or 1nstruct%ons of the

. Govt, Therefore it must be presumed to be
J f retrenchment within the meaning of Sec.2{oco) of the
ID Act. | ' ?
1
- (5.3) Since more than 100 workmen are employed in
Karimnagar Telecom District the respondents are
bound to comply with the provisions of Sec 25~N of
the 1ID . Act before retrenching the "appllcant.
Iﬁ fact, the impugned termination notlge Annexure
A-8 dt. Nil is an impermissible, #11egal and
void order inasmuch as it is obviously 'intended to
~ circumvent the statutory requirementsi and as a
shortcut to disciplinary action. %

" - - —n dem delm aTAra A
but without admlttlng that the éHﬁufE?"m%gg

. conducted in a proper manner -and that ﬂt is valid,
it is submitted that the applicant has#been denled'
access to the -original record not only to enable
him to discredit the allegations And charges

against the applicant but also to: establlsh his

principles of natural justice. ﬁ

. : |
(5.5) The allegatlons and charges ﬂagalnst the
appllcant have not been established in the enquiry
and the respondents have ignored the gr1n01ple that

t&ﬁugprdeg_PE*ErgoE lles on them to | Pstabllsh the

“ﬂ“‘-—“'ﬁ-ﬂ-w.

|| e R ewe @ Eme o= o.gm

(5:6) The enquiry is obviously Held to create

the false impression that the applic%nt is given, a
. &



ﬂsﬂff

s

\_/.—'

reasonable opportunity though he #gs not even
furnished with the engquiry report nJr,-given any
opportunity to show why it should noé be acceptedr
and acted upon: :

(5.7) Even assuming that the allegdﬁions/charges
agaiﬁst the applicant are true |but without
admitting the same, termination of th% applicant's
service is violative of established law.

Therefore, the impugned termination order is void

" ab initio and liable to be set aside aﬁcordinglyi

"~ OTHER COURT:

DETAILS OF REMEDIES EXHAUSTED: !

?
(5.8) The applicant, being a civilian employee,

igs entitled to protection of Arté311 of +the

Constitution of India, |

(5.9) The applicant may be permitted to urge

other grounds at the final hearing.

- The appllcant declares that there is ino statutory

" remedy against the impugned termlnat;on order of

the 1st respondent except by way of this
application. Hence this application,

MATTERS NOT PREVIOQUSLY FILED IN OR PENDING WITH ANY

The applicant further declares that! he has not
previously filed any application, WP or suit

before any other authority, court o% any other
Bench of the Hon'ble Tribunal regardlng the matter
in r/o which this appllcatlon has been made.

[
RELIEFS SOUGHT:

In view of the above facts and submissions, the

" applicant prays that this Hon'ble Tribunal may be

pleased to call for the records rela%ing to the
1mpugned termination order Annexure A|8 dt. Ni1l
and to guash the same declarlng that it . 1s vitiated
ab initio by violation of the pr1nc1ples of natural
justice, and illegal, null and void and that the

applicant is innogent and nat 1iahla sof —oeot s
S Cecuindtioll ITOM SetVice on any ground whatever.
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-

9. INTERIM ORDER, IF ANY, PRAYED FOR:

Pending finalisation of the oA, tge applicant
submits that it is just and equltable to suspend .
the operation of the impugned order-hnnexure A-8
dt, Nil and prays accordingly or else the applicgnt

will suffer irretrievable loss and injuty,_

10. PARTICULARS OF THE IPO IN R/0 APPLICATION FEE:

IPO No.05-897905 dt.14.8.93 for Rs.50/-

@
wro®

ll, LIST OF ENCLCOSURES:

fredoremom

a) IPO mentioned above,
b) Annexures as per index; and :
c) VvVakalat .

VERIFICATION

!
I, 0. Mallaiah, S$/0 O. Venkataiah, about 27 years,
Casual Mazdoor under the lst respondent,| temporarily

come down to Hyderabad, do hereby verify that the

‘contents of paras 1 to,4, 6, 7, 10 and 11} are true to

my personal knowledge, that those of the remalnlng

I have not suppressed any materlal fact.

Hydefabad,j ' . : : ) 'MMV\

23,08.93. . SIGNATURE i{OF APPLICANT

f\cw@%,-

COUNSEL FOR APPLICANT




. | Anusxve A~

7 PROFORMA
Office of the Sub/ Divisional Officer, /. ?—.&mw./ Pedbr il
A-2)Ce 0-9/ Jo
No. - / . Dated; G- /0-1790
To

S/_Q__M_ﬁfp_[(_m___“ (Name and address of

the casual mazdoor)

At the time of your engagemeat as Casual
Mazdoor w.e,f, . under the sub vivisioriel Olfioer‘,
ﬁw ,05{.{& you produced work record in support of -
the work done by you in the bLepartment of Telecom, Now jt
has come to thé notice of the departiment that the record
supra produced by you }_s f,gzged._»fal:se and fake. You gre
therefore diréctéd to Stbmit’ your explanatz.on in writing
within one week on the above or otherwJ.se it will be
deemed that you have no explanation to offer,

p Signatuié@% e sSub

Divisional Offic‘er

- Tfe
N .l v )
| Sunsel fov  oppint.

T




;e | Arrgong A-2
Datet 12=10~190,
Pedda Pally.

To, R

The Sub=Devisional Officer,
Telecome; PEDDA PALLY.

SJ Ly . A
| 94-‘-:),, ac_] 90 ~——C/’/// 0
with reference to your letter No,

datet 6=1C='90, [ beqto say that I subi itted my M&Zdobr Days
Card {Note Book) containing the certified days of iy works

The Note Book submitted by me contains my s. ignaturrs at vdrious
Jplaces, I did not submit any forced, false or fake tecords
Unless'ih, recard contains - signatures at some nlaces or

the other, it cannot he said rhat it was suhaitted by ne.

The allegat’on that I submitted forged, fzlse an! fake record

o f’ 1103 [ 1' rV
Vith SAview FLemakhe Teatd %naln 9213190725887 5250 DAVR ePEgNoFede

the benefits of ‘my long service, Casual Mazdoor in the
Department entitling me to asorption and regularisation in the
Depa ~tment and pend’ nyg thn same {or cohferement of temporary
st.tus pending such absorptnon and regulav.salion,

Thanking you.

Yours taiyafully,

A Mol



SUB-DIVISIONAL OFFICER TELECOM,

OFFLCE QF THE ._PEDDAPALLY . 606172,

Ref.No. wr%’J:QVQMC&If’Z")IQA , Dated: fu- 8.9
To | | B

shri __C  Mmoallach

A ey oloers .

Sub:—APPOINTMENT OF ENQUIRY OFFICER AND PRESENTING OFFICER.

=-000-
Your reply dated: _/27/0-Y0 +5 the Memo No.A q"WLlck,'U
Dt, -1t Qg issued by the undersigned has been
examined and is not found satisfactory.

2. . It has, therefore, been decided to hold an enquiry into
the charges mentioned hereunder levelled égainst you. You are
hereby charged as under:

i) That submission of forged, false and take records in
support of work done by you in the department of
.. Telecom during the.pemiedd £rom LA o

& 1
- *,,..,Mr‘-r*v- ? Tew . DoAY I
11) The above,act/s of yours constitute/s serious.
mis-conduct.

o

_t 1
. . S - T N
g - 4 PR LI i

3. Shri K. Venkéta Ratnam,‘Designation, AE L (Plg,.) has been
appointed as Enquiry Officer ‘to conduct the enguicy. The

s Enquiry Officer will intimate you dlreot the date, time and
venue of the enguiry.

4. Shri M;”Rajasekharn Designsztion, &.T7.0.(Zst.) has been
appointed as Presenting Officer to prasént the cese at the
Enquiry on behalf of the. undersigned.

~ L, P
5. You are aGViSed to attend the Enquﬁ¢v on the appointed

date, time and place. Please note that ;* you fail to attend
the enquiry or‘refuse ‘to partl(ipate in 4-he procepdinqs, the
enquiry will be held exgparte.

(signature)
N .
t:amt. .‘ - iyl
Deﬂgnation. SUB-DIVISTONAL urkcen TSLECON,

6172.
L . - KVP\ S kJHD;B
S '-ir. e :fs.

s - — . e ma

. ——— A BB & - P - .




j I brrsnpe A-4

pﬁddapally;
Dates 2 = g-w1991,
T\o .

The S.D 0. Tels=com .,
PEDDAPALLI - 505 172 .

Sir,

Sub tm Appointmnnt of Enquiry O0fficer and Pr@sepfing

fwﬁ“l@f%#QhQ>]aL}ha}&ym @&-t&~&c“
| | «000m~
’ ‘ .
A8 peor your instructions in th: above cited i

orders,-I"shall attend the enquiry. ' But I regquest you

. |
yto 'be kind enough to clari fy under ¥at rules or orders

the enquiry is ordered. T alsc roqu-st you to kipdly
arrange to supply me  a c&py of the rules or 6rders under
which thé said enquiry is ord@rgd for which I am prepared
to pav on intimation. Ctherwise, I rmay be infonned 6f the
source from wh;ch I can. gnt the sald rul’s or orders, éo
that I may secure them.

I'wish to take the assistance of sri g, Venkateﬁh-

warlq, LMP, Jyotinaqar, to aS”iSt me in the prOposed

kenquiry.‘ The anuiry OffiCLr may kinqu be advised to |

/giv° notice of tho da‘L:- of enquiry to the said Shri

S e a - B - .

G ,nkateshwarlu, LMP and his controlling guthority to‘
) AR TRV CIUEY U O = anulry. I Shall be

grateful for ths same. _

Thanking you,
' Yours £ thfully,

O W = NUWN
‘ . ' (f_'o.MAc,LAIAH 7
Copies submitted to: C;\Q_U\}D\Q,Mﬁi@rﬁbmwr

1. 8hri K. Venkataratnam, A.E. (Plg), O/o TWDLE.

_. Karimnagg aﬁs%ﬁﬁ““mlrm(ast), O/0 T.D.E.,
h\qumagar - . Sggco!



\u | 10 "
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GOT
From

i \ i
K. Venkata Ratnam, :

A.E, (Planning & Admin) “
Enquiry Officer,

i
0/0 Telecom District Engineer,
KARIMNAGAR.

Letter No, E/RE/91-92/46

. - 'N," Dated at Kaa the 29,1.92

) i

Sub:~ Conducting of Enqulry Reg - Permiss;on for
" Assistance of AGS Regarding.

Ref:- Your Represantation. !

Refer your Represantation requesting for permission

for Assistance of AGS in Enquiry., The ciarification for the poinks -
in your represantation are as follows,
1)

The Enquirm,;s ‘being conducted. to: afford you an opportunity
of hearing., _

f e e wase £INTED g "
2) Y re rowmlilos -
'l'ne %

ate & Venue of the Enqmiry will be intlmated; :

_ ST I
Bt Co T :

: .E. (Planninc &Admin)
’) ‘ S & Enquiry %fficer.

Copy to
sbor, Karimmagar

SDOP, Karimnagar
SDOT, Peddpalli

i For favour of information and for !
relieving the AGS when required .
l for atténding to the enquiry.

T—IC I

b




DEPARTIRNT OF TELECOMMUNICATLIONS

T0 the Ist aitting of tne enqu of tasual mazdooya
on dogus m‘:’mom was scnduoted on 20.2&;! in the Training ¥
hall 0/0' L0, mw at ijio\) Hrs, ‘ '
The following attended,

1. Sr1 Ko Venkstaratnam, (Admn) ———- boquiry Jfficer

2¢ SrL N, Rajesheker JTO (4le) ¢ ~ewe Pressnting Wiaﬂr
3¢ SrL  As Yemkateswsriu, LW/UTIG oo AsGode

4y Sri O Mallatah, Mazéoor

W&mw
1s Yhat 48 you nase ?
Qe kR,
2. From whieh date date you are working in the Departiuent ¢

I Joined in the month of 12/85 in Peddapally snd continuously
working thare.

1 worked ne where before 12/85, 1 joined only in 12/85 at
Peddapally,

4. Bave you mudbitted your days book 0 your 3LOT ?
1 submitted my days book $0 sUUT for verification,

5« Can ysu ressgnise your beok 7
Yos L cams ZThe book was mam;’mum the mucddoer
ssid tEat enly the beok frem 12/85 hav Pqudpon{‘gyn
"ele~glox $0 biv., Sb =zno?ner.-Tid«The* X ;-r' Ja"
in ummmmmvzum{:a_ta. : 9/
%0 11/35 wan act belonging to hia , confirmed that he
never worked im RH.XK,

The above was recorded in my pressace,

-C‘;‘eﬁu'vu\ - " S S TOs

SIGNATURE
1. 8rd K. Venkstaratnam—t o
2¢ Br4 M. Rajeshekar /78044

k .H'l-a. A Yaabe o dim i b A b, _L‘n':-\nlu-a

& sr1 0, Maliagen o S Oo—.

Tl
N ""V'*Aﬁ-.:-'
Condef v
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e e
(f ' DEPARTMENT OF TELECOMMUNICSTIONS., ANDHRA PRADESH,

odaysecond sitting of the Inquiry of casual Mazdoors on bogus work record
conduated on 20=10-92 in the chamber of S00T,PLL at 10-~00 hra,
The following attended the Inquiry,

—
1. Sri K.Venkata Ratnam, Inquiry offi g—\(‘v- ——

2, 8ri A,8undara Rmop, SDOT.PLL ' w ?
3. 8ri M.,Raja Sekh&r, Presanting officer //‘ﬁb‘/
4. Sri A.Venkateswarlu, AGS J/\ {/fula \w«v o § ‘ {

S. Sri O.Mallaiah, Casual Mazdsor e~ A=y ) ' {

The I0 directed the PO to present the case,

i, The PO prasented the case as follows., He ififormed 800T,PLL that the ﬁ\
GX under Inquiry stated that the days book having RE days from 9/84 to
11/85 was not belonging to him, The CM stated XK in revious Inquiry
that he submitted cnly one bock. Hence Y5l you are directed to confy
how many books have been sent from yocur office to TDE,KAA,

Ansg- SDOT,PLL replied that the CM Nas submitted two bocks &nd the Mame
two bosks forwarded to TDE,KAA vide Lr,No w...zs/so-si';u dated at PLL
the23-4-50, As he is having REdays upto 11/85 he was taken for duty frim
12/85 in the PLL sub-Division, :

2. As SDOF,PLL confirmed two books are sent to TDE,KAA the PO ugqm agusr
. Questioned the CM to cenfirm whether two books are helonging to im or h

Ans:~ The CM stated that he has given only ons book, That he dAsnet khow
other book having REdays #xom9/84 to 11/83,

3, SIOT,PLL once again stated that the same two books sent from his m\zﬁ#
g by

to TDE,KAA which wereé redeived from the CM when questiored second ti
the Presenting officar, '
éﬁ The AGS questioned the SDOT,PLL whether any receipt was given to the
under Inquiry when he submitted the days book? '

Anss- SDOT,PLL replisd that no receipt vas given to Sri O.Mallaiah, CM,
No such receipts ate given to any CMs in _tba_sub.divisd-tauis orride,

Ao el & .. s

S« The AGS stated that the O4f demanded for receipt at the time of
submission?
‘Ansg= SDOT,PLL stat ed that no CM demanded for the receipt and no bosks
are missing, .

6. The AGS questioned SDOT,PLL how temporary status w as given to the
CMs having bogus RE days?

Ansi- No the Inquiry is going on about the bogus RE days XKE of Sri o
Hallaiah, CM, Xssue of temporary status to CMs who were having RE dmy{a’
are not pertating to this Inquiry. This issue can be taken separately.

7. The AGS questiocped the SOQT.RTA.hdy aaving Ko aays? why temporary
K& status was not given to the other CMa?

Anss- The case will be reviewsdhow temporary status was given to Sry
" MeCh.0bul Reddy and Ch,8ubba Reddy, And thess two cases vill DPe dispusse:
indetail on: the day when the Inquiry was scheduled to thosé Mizdgors,

The AGS is directed by the IQ to take these canas
separately also with the Divigional Office and issue of Temporaty status
to CMs is a separate issue from this Inquiry, The AGS is directsd +o
approach the concérned officers for isgsue of temporary status,

The above statement was recorded in my presence,

& ("\\»\ .}3\} ’
Signature of the Casulkl Mazdoor,
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. | | ﬁnmx*—* \! :
. From: ' To

S.D.0.Telecom ' . Sri O.Mallalah

) t_<v .0.'.....0."‘ .‘..0'.‘.... .Il..'.l.........‘"’

\ 4 , : Casual Mazdoor

o-ono-cooo-uooocoaounlooooc Oi.".l...."ll"..ﬁ’.

L3

You submitted service record claiming to. have
worked in Railway Electrification Project during the periw

od from...%84 .. ... ..t0..31/85 .. o the SibeDivieiork

 Officer, Telecom Karimnagar/Peddapally,Suh—uivision angd
requested for providing work. Relylng upon the above e régcotrd

———r

you were engaged in Karimnagar/Peddapally, Teazcom Sub-UlViSIOH.

Subsequent to engagement ZrLr erl it was found that the

L Y

record, supra submitted by you is forged and false,

- During.Departmental enquiry You .

J 1. Stated that you never worked any where for the period
from ..9484.... to 11/85. ‘ |
2, You stated that the service record of RE was not belonging

to you,

Dufing enquiry as you have stated that the work
record is not belonging to you it is presumed youf work
record is bogus. ‘

Hence it is hereby ordered for termiridtiopiﬂ A=t
your service with a months notice ,......::; forlmthé

- from the date of receioct of this letter
following lapses.
1. Producing false and forged work record at the beglnirig

while seeking .for work. X S o

[

2. Disagreement of submission of the work record supfa

submitted

) ©: MCUJ&]—( auﬁ.mv:samn@ TELECOM.

PEDDAFALLY - 506172,

Covant ”:

: *

S,
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YT "T Judgment
{ As per Hom'ble Mr.P.T.Thiruvengadam, Member{Admm.) )}

The applicamts im these OAs are cSSual labourers in

- ., Telecommunications Departmenf. They were served with

orders of termimatiom from service with ome momth's motice

as per impugred order served oam them om 3,8,1993, Taquires’

'were conducted against the applicamts for alleged productiom

=

Jeag e

casual labour service im the department, based omr which
they were further emgageéd later. The applicants partici-
pated im the respective inguiries ard the first respondent
in the respective OAs figured as witmesses in the inquiries,
2, The two main cortemtions for the applicants are that
(1) the principles of matural justice are not followed im
not furmishing the copy of the imquiry officer's report
before the impugred oréders are passed; and (ii) the first

respordent who passed the orders figured as witmess,

3. These cases are squarely covered by the Judgmert
déted 26.8.1993 im 0.2.N0.988/83 amd batch cases om the
file of this Bénch. For the reasons stated thereimn, we
allow these OAs at the admissiom stage by settimg aside
the impugmed orders amd by directing the secomd responm-
deat to appoimt arother disciplimary authority . who is of
the ramk egual to or above the first respomdent, if it is
iltendéd to prodeed further with the irquiries amd in

such a case, it is necessary for disciplimary authority
to issue a.show-cause motice by emclosimg the copy of the
inquiry': officer's report by imforming the applicamts that

if they intend to challeage the fimdings thereim, they
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A,1055/83 ta

0A.1062/93 date of decision : 2-9-1993

1. K. Kameswara Rao (DA.1055/93;
2. D. Venkateswarlu 20&.1056/93
3. Sk. Khasim OA,1057/93)
4, 1., Chalamaiah (0A.1058/93)
S, G. Ravindra Reddy%ﬂk.1059/93§

6. P, Krishpnaiah 0A.1060/93

7. M, Narasaisah (0A.1061/93; &
8. 0. mallaiah ' (0A.1062/93
VEersus

1. The Sub-Divisional Qfficer
Telecommunications
Peddapalli 505172

2. The Telecom District Engineer
Karimnagar 505 050

The Chairman, Telecom Commission
Sanchar Bhavan
New Delhi 110 001

Counsel for the applicants

in all the cases

in 0A.1055/93; 0A.1056/93 and
0A,1060/93 :

Counsel for the respondents
in DA,1057/93 & 0A.1058/93

Counsel for the respondents
in DA.1059/93; 0A,1061/93 and
OA.1062/93

CORAM:

H Applicants

v

Common respondents
: in 8ll the cases

: C. Suryanarayana
ARdvocetie

for Central-Government

.+ N.V. Raghava Reddy,

Addl. SC for Central Govt.

: V. Bhimanna, Addl. SC
for Central Government

HON, MR, JUSTICE V., NEELADRI RAD, VICE CHAIRMAN

HON, MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)



time
|

.. have to submit their objections within the

stipulated,

I .
4, The DA is ordered accordingly., No costs.

I Jp'RTlF IED TO BE TRUE COP?

Hyderabad Bench

Court Officer k3 - -
#ntral Administrative Tribunnl7 7} .
Hyderabad

1, The Sub-Divisional Cfficer,
Telecommunications, Peddepalli-l172,

sk |
2. The Telecom District Engineer, Karimnagar-050+

3. The Chairman, Union of India, Telecom Commission,
Sanchar Bhavan, New Delhi-l,

4. One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.N,v.Ramana, Addl.CGSC.CAT.HyC.
6. One copy to Mr.N.v.Raghava Reddy, Addl .CGSC.CAT . Hyd .
7. One copy to Mr.v.Bhimanna, Addl.CGSC.CAT.Hyd.

cony_ te TR ——

a/ﬁa ogg spare copy.

pvm
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e ‘Judgment

Hom'ble Mr.P.T.Thiruvengadam, Member (Admn.) )

( As per

q The applicamss im these OAs are casual labourers in
Telécommunications Departmenﬁ. They were served with

e with ome month's actice
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of for
the department, pbased om which
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH

AT HYDERABAD

DA,1055/33 to

0A.1062/93 date of decision :1 2-9-1993
1. K. Kameswara Rao (DA.1055/93§

2, D. Venkateswarlu &DA.1056/93

3. Sk. Khasim OA.1057/93)

4, 1, Chalamaigh (ba.1058/93)

5. G. Ravindra ReddyEOA.1059/93

6. P. Krishnaiah DA.1060/93

7. M. Narasaish (0A.1061/93) & %

8. 0. Mallaiah (DA.1062/93) : Applicants &\

versys :

1. The Sub-Divisional QOfficer
Telecommunicatians
Peddapalli 505172

2. The Telecom District Fnoinson
Wom . )

3. Union of India, rep, by

The Chairman, Telecom Commission

Sanchar Bhavan Common respondents
New Delhi 110 001 ¢ in &8ll the cases

) - ‘ o e :uryanarayana

- %n@Ll’the cases Advocete

Counsel for the respondents : N.V. Ramapa, Addl, sC
in OA.1655/93; 0A.1056/93 and for Central Government
0A.1060/93 3 '
Counsel for the respnndents ¢ N.V. Raghava Reddy,
in DA,1057/93 & DA.1058/33 Rddl. SC for Central Govt.
Counsel for the respondents : V. Bhimanna, 'Addl, SC
in 0A,.1059/93; 0A,1061/93 and for Central Government
0A.1062/93 : :
CORAM:

HON. MR. JUSTICE V. NEELADRI RAQ, VICE CHAIRMAN
HON, MR, P,T. THIRUVENGADAM, MEMBER (ADMINISTRATION)




“. have to submit their gbjections within the time

stipulated. - , | i

4, The OA is ordered accordingly. No costs.

V4 | :
d o . .

l ~ERTIFIED TO BE TRUE COM .

lllll " SEbahanarnre
T

----- LTI I

Court Officer 1_5?7 }

\dte‘-.uw. &

#tral Admindstrative Trib
Hyderabad Bench
' Svdarabad.

l. The Sub~Divisional Officer,
Telecommunications, Peddapalli-ljz.

gk
2. The Telecom District Engineer, Karimnagar-050

3« The Chairman, Union of India, Telecom Commissién,
Sanch havan, New Delhi-l, '

:\One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd;
5. One copy to Mr.N.v.Ramana, Addl.CGSC.CAT,Hyd. |
6. One copy to MI.N.V;Raghava Reddy, Addl.CGSC.CAT.Hyd.
1. e copy to yI.V.Bhimanna, Addl .CGSC.CAT.Hyd.

& & oa - - — o - —inm gaiy aw L
c//gf/bne spare copy.
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